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in different parnts of Maharashira
the team after on the spot survey will be laid
before the Cabinet.

The issue is what are the funds avail-
able with us and what we can disburse?
Three-four years ago grants used to be
released by the Centre on receipt of repon
of the team sent to the affected areas and
subsequently new works also used to be
started. But with the recommendations of
the Ninth Finance Commission regarding
the distribution of the entire ‘Calamities Relief
Fund' among the States the Centre has
already made the allocations for 10 years on
average basis. According to the recommen-
dationsthe Centre should notkeep anything
with it. Thus the entire ‘Calamities Relief
Fund’ for 10 years on average basis is allo-
cated among allthe States every yearinfour
quarterly instalments. After every three
month, the instalment, in which the Centre
contributes Rs. 603 crore and States Rs. 201
crore, are released by the Central Govern-
ment. First instalment has already been re-
leased and if the need be, on demand of the
States the second instaiment can also be
released. If the problem persiste then rec-
ommendation for the release of the third
instalment can also be made. Apart from
this, if the situation is more grave and the
Central Government declares it as national
calamity then more assistance canbe given.
The Centre can give more assistance only
after the stock of the situation is taken on
receipt of reports of the various teams which
Ipromise to lay before the cabinet. Thatis all
{Interruptions)

SHRIMATI BHAVNA CHIKHLIA (Ju-
nagarh): Gujarat is In the grip of drought for
three years but nothing has been said about
it. (Interruptions)

12.18 hrs.

RE: STOCK EXCHANGES

[Translation]

SHRIGEORGE FERNANDES (Muzaf-
farpur): Mr. Speaker, Sir,on 31st of the last
month this august House passedthe legis-
lation regarding the Securities and Ex-
change Board of India. The law was to
come into force immediately. The Chair-
man of SEBI, Shri G.V. Ramkrishnan is-
sued an order to all the Stock Exchanges
through out the country to get the brokers
registered with the SEB| which are regis-
terad with the Stock Exchanges.

| was under the impression that the
hon. Minister of Finance will definitely make
a statement on the three week long strike,
by the stock brokers in all the Stock Ex-
changes in the country in contravence to
the legislation passed in the Parliament to
get themselves registered or he will try to
resolve the issue outside the House. The
matter is very serious because nearly Rs.
302 lakh crore are invested in the Stock
Exchanges inIndia. Atpresent Rs. 302 lakh
crore is the total.

12.19 hrs.
[MR. DEPUTY SPEAKER in the Chair]

registered capital invested in the Stock
Exchanges inthe country. Onethingis clearly
evident that the Stock Brokers are not pre-
pared to come under any type of Govern-
ment control. One of the reasons for it
became evident last week in the country
when tha State Bank of India alone found
difficulty in reconciling accounts to the tune
of Rs. 1000 crore given as an advance to a
leading stock broker registered with a Stock
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Exchange, whose name is ......""...... SBI
could not reconcile the securities because
the securities proof was never submitted to
it at the time of advancement of Rs. 1000
crore, Yesterday at a meeting in Bombay
...... **...... announced that out of total ad-
vance of Rs. 500 crore securities worth of
Rs. 480 crore had already been deposited.
This was resorted to because the foreign
banks are trying to venture into the Stock
Exchanges in India. On the whole it is clear
that the banks are giving loans and ad-
vances to the people who are diverting the
money, to Stock Exchanges and'Satta Bazar’
andthe efforts are not being made to procure
the securities. Secondly, even small time
investors viz. comman people have also
ventured into the Stock Exchanges. Just
now while referring to the Ministry of Civil
Aviation it was mentioned that the flights are
normally delayed. A day before yesterday
theflight on which |hadbooked aticket, was
delayed by 3 hours. | happened to meet a
number of Traffic Assistants of the Indian
Airlinesthere who have purchased shares in
Stock Exchanges by borrowing money from
Provident Fund and Societies. They were
sceptical about their fate after purchasing
shares. | replied to themthat they will loose
everything one day because the current
prices of shares are 37 times more than their
actual prices. Companies are doing ...... e
and:and...... R and the stock brokers
have openly challengedthe Pariament. lam
not Just raising the issue of strike. The State
Bank of India, the largest bank in India after
the Reserve Bank of Indiain the country, had
no money last week to invest in the calii
markel. As a resuli last week the rate of
interest shot upto 65 per cent in the call
money marketin Bombay. Earlierthe record
stood at 40 per cent in the second week of
April. In the fourth week the rate of interest
shot upto 65 per cent in the call money
market. We are a mute spectator to all the
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drama andthe authority of the august House
is being challenged. Mr. Deputy Speaker,
Sir, please realise the gravity of the situation.
I am not raising the issue of strike by the
workers which can be pressed by the Gov-
ernment by resorting to the ‘Essential Serv-
ices Maintenance Act' and the ‘National
Security Act’ or through other laws workers
are arrested and the Police asked to break
the strike. The stock brokers operating inthe
Stock Exchanges who are minting money
have challenged the sanctity of legislation
passed on the 30th to repeal all other laws in
force in this connection in the country. What
is the Government doing? Why is it bowing
before the stock brokers? Why is the Gov-
ernmentnottaking any action againstthem?
Crores of persens have invested money in
the stock market. Sir, you might be taken
aback because you might not have invested
money in the Stock Market.

MR. SPEAKER: | do not have money.

SHRI GEORGE FERNANDES: That's
why you aretaken aback? Newspapers report
daily that the sellers of various shares are
not getting money. In the Bombay Stock
Exchange brokers pocket even 1510 20 per
cent of the total amount and give the rest to
the people trading in shares. Now more and
more persons are venturing into the stock
market and investing their provident fund
savmmgs and money borrowed from other
sour.es Now-a-days newspapers are daily
repoTiing the changes in th Stock Market
index  American mediz hias also started
comm™enting on the stock market in India. |
am rc raising all these things in the House
just fc- the sake of it.

| request you to call the hon. Minister of
Finance to the House and issue necessary
directivi s to him and allow an immediate
discussien on the subject. | have also given

“*Expunged as ordered by the chair.
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a Calling Attention Notice today in the mom-
ing in this regard; please allow a discussion
on it. (Interruptions) It is a challenge to the
House that legislation being passed by the
Parliament are notbeing implemented prop-
_erly because of some influence or pressure
and some people are working against the
interest of the country. (Interruptions)

[Englizh]

SHRI CHANDRA JEET YADAV
(Azamgarh): lalso wantto say something on
this point.

Mr. Deputy Speaker, Sir, | fully support
Mr. George Fernandes on this issue which
he has raised now. This, Sir, is avery serious
issue. There is a stock-brokers strike going
on. It is almost a three-week-old strike. This
is a well-planned game and in this certain
international agencies are also interested. It
is a new culture which is being promoted in
this country and that is the share and secu-
rity culture. It has become a very well-known
scandalous gamble in which the poor, the
common people are also getting into its trap.
The Budget Session is on.

In this Session and at this time it this
kind of serious effort is being made to help
the vested interests, in our finance, in our
banking system and in our industry, it will
create aproblem. This is well-organised and
well-thought-out effort.

Therefore, Iwould alsodemandthatthe
Finance Minister should come out with a
stalement and tind out the exact position as
to how is it that our banks are also becoming
a party to it. It will paralyses our economy.

_ | would request, through you, the Gov-
ernment, that the Finance Minister must
make a statement at the earliest on this.
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[Translation]

SHRI1 MADAN LAL KHURANA (South
Delhi): Mr. Deputy Speaker, Sir, for the last
three days, there have been spate of bomb
blasts bytheterrorists in Delhi. Police as well
as the Government do not seem to be wor-
ried at all about it...... (Interruptions)

[English]

MR. DEPUTY SPEAKER: It is regard-
ing stock exchange. Now, the Zero Hour is
going on It is a very important hour. Impor-
tant matters shall have to be brought to the
notice of the Government so that the Gov-
ernment can take proper and immediate
action. Therefore, he has brought to the
notice of the Government. Now, it cannot be
converted into a debate. Mr. George Fern-
andes has covered all the relevant points.

(Interruptions)
[ Translation)

SHRI NITISH KUMAR (Barh): Mr.
Deputy Speaker, Sir, we had participated in
the discussion that was held here. During the
course of discussion we had pointed out the
inherent danger. When the discussion on
the proposed legislation on SEBI was going
on, we had pointedtothis impending danger.
Earlier rich people operated in the stock
markets, but now people of lower income
group have also started investing money in
them. Government employees had started
neglecting their work to discuss the share
market rates. Everywhere the topic was the
same. We had warned that people may have
to cuffer loss. The hon. Minister of Finance
had glorifed it in his speech and said that the
boom in the stock market was totally un-
precedented one. Today, when itis collaps-
ing and the country is faced with a serious
economic crisis, the hon. Minister is hiding
his face. | would submit to you to kindly
advise himnotto hide hisface, ratherin view
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of the crucial situation that has arisen in the
country due to his wrong policies, he should
face the House and the country boldly and
apprise the people of the entire situation.

[English)

MR.DEPUTY SPEAKER: Theditficulty
1s that every political party wants to give their
views on this subject. If it is os, probably. it
willtake a lot of time. It is the duty of each and
every hon. Member, particularly during Zero
Hour, to bring certain relevant points of
importance to the notice of the Government.

SHRIINDRAJIT GUPTA (Midnapore): |
have given a notice and not on this subject.

MR. DEPUTY SPEAKER: If the hon.
Members have brought to the notice of the
Government the important issues, the Gov-
ernment will take care of it. If they fee!
necessary, they will come out with a state-
ment. If everybody wants to put their opinion
on the subject, then. it willbecome a reqular
debate.

SHRI INDRAJIT GUPTA: | am on a
different point altogether. | have writter 10
you.

MR.DEPUTY SPEAKER: Ii ttis a ditfer-
ent point, then, cerainly you will have a
chance.

Secondly, let me know the feelings of
the hon. Members — whether they belong to
South or North or East or West - partaining
to the entire country. There are also other
important matters where they have given
notices. Before 10" clock, they have cometo
the office. They have been listed here.

If such people are not given achance to
speak -those who have given notices before

10 A.M. —then it rarriar = . cuyni
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[Translation)

SHRIGUMAN MAL LODHA (Pali): Mr,
Deputy Speaker, Sir, my submission is that
the matter raised by Shri George Fernandes
is so serious that large number of employees
in the country have either withdrawn money
from their Provident Funds or taken loan
from other sources 1o invest in the share
market. Some people invested even full
amount of pension in the market. Some of
the shopkeepers or Panwalas closed their
business to invest money in the share mar-
ket. The whole country has a Maniatoinvest
in the market. The people have become
crazy. We urged the hon. Ministerof Finance
severaltimes, even inthe meeting of Parlia-
mentary Consultative Committee of his
Ministry notto allow some people to play with
the lives of crores of people and that he
should take some initiative in this regard.
Because severalbogus companies arethere,
the shares of which are issued at Rs. 10/- but
artiticially increased to Rs. 400/-. The hon.
Minister may kindly give a statement and
accept our Calling Attention Motion andalso
think over the matter.

SHRI MADAN LAL KHURANA: Mr.
Deputy Speaker, Sir, for the last three days
there have been incidents of bombs blasts
by terrorists in Delhi, but the police have
failed to apprehend the culprits. You also
know in whatactivities the Delhi Police remain
engaged — sometimes helping to sell liquor
and sometimes helping other evil practices
to take place. But the incident, | want to
relate here is astonishing one. | have come
to know about a heart rending incident of a
police sub-inspector in South Delhi district
suggesting a helpless girl to bacome a call
gif. This news was published in ‘The Hin-
dustan Times' day before yesterday and in
‘Jansatta’ too yesterday. In this connection,
the Chairman of the National Commission
for women, Jayanti Patnaik met the Home
Minister Sha hadtakan with hertwo casettes
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inspector and the girl was taped. This inci-
dent took place in South Delhi. Iwould like to
give a brief description of the incident.
Poonam, a girl of 25-26 was married 7-8
" years ago. She has two sons of 3 years and
5 years of age. As she developed ditfer-
ences with her husband, she lived separate
with her two sons. Despite several com-
plaints lodged by her, no action was taken by
the police against her husband. She had
lodged complaint of being tortured for dowry,
but the police took no action. Now, after her
sister-in-law lodged a report, Poonam was
arrested on April 10. She was taken to the
"Lainat Nagar Police Station inspite of the fact
that as per the orders of the Home Ministry
no woman can be kept in police station at
- nightunless lady police is deployedthere......
(Interruptions)

On one side no action was taken on
complaints lodged by the girl and on the
other she was detained at the police station
during the night. She was not allowed even
togotothetoilet. Then she was released on
bail; her children were alone throughout the
night. Then the woman met joint Secretary of
Indian Housewives Federation, who took
her to Jayanti Patnaik. Both these women
wenttothe police station in disguise and onc
of them remained outside the police station.
1v2.uld like to tell you the conversation that
took place. The police sub-inspector was

“telling her the way 1o earn maney and prom-
ised her to get her a good job. He told her
how money is earned. He told Poonam that
women have only one way to earn maney.
He also saidthat if she had respondedto him
he would have not arrested her; andthatshe
had good a face and if she used her beauty
inaprofitable manner, she could earn enough
money. He said that she must not have
visited five star hotel or oberoi hotel......
(Interruptions) All this is there in the tape. |
would like to know action proposed to be
laken by the Government against the police
officer who conspired to introduce a young
girito a call girl racket. | have also submitted
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that the representative of women in Delhi
ShrimatiJayanti Patnaik has already met me
and she related the whole incident to me. |
would like to know the action Government
propose to take in order to check the ex-
cesses being committed on women.

[English)

THE MINISTEROF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD): I
what Mr. Madan Lal Khurana has said is
correct, | will today request the Home Minis-
ter to inquire into it. And such police officer
should not be suspended but also strongest
possible action should be taken against him.

MR.DEPUTY SPEAKER: The Govern-
ment has come forward to make a detailed
inquiry and 1o take a suitable action. The
Government has assured that they will take
a suitable action against that particular offi-
cer.

[Translation)

SHRI RAJVEER SINGH (Aonla): Mr.
Deputy Speakaer, Sir, my submission is that
if a similar incident had taken place in Uttar
Pradesh, section 356 would have been
imposed. Theretore, either the hon. Minister
of Home Aftairs should resign or he should
be sacked. Such incidents are happening
under the very nose of the Home Minister
and Delhi Administration. It is a serious is-
sue. The statement of the hon. Minister of
Parliamentary Affairs will not help in any

way.

[English)

MR. DEPUTY SPEAKRE: Regarding
an assault on a girl, the Government has
heard Shri Madan Lal Khurana on behalf of
everyone of us. The Government has also
assured that they will take necessary and a
suitable action against the concemed offi-
cer.
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(Interruptions)

SHRI RAM NAIK (Bombay North): Sir,
there must be a statement from the Govern-
ment...... (Interruptions)

[Translation)

DR. LAXM! NARAYAN PANDEYA
(Mandsaur): The hon. Minister of Home Af-
tairs may kindly be directed to give state-
ment in this regard today itself. (Interrup-
tions)

SHRI KALKA DAS (Karo! Bagh): Mr.
Deputy Speaker, Sir, terrorism in Delhi as
pointedoutby the hon. Memberhasbeanon
continuous increase. such incideris have
been taking place evervday. Theon. Minis-
ter of Home Affar~ 1ay kincly give the
reason as to why these incidents are on the
increase. Bomb blasts are taking place, ter-
rorism is increasing, the people are being
killed. The hon. Minister ¢! Home Affairs may
kindly come here.......

[English]

SHRI LAL K. ADVANI (Gandhi Nagar):
Mr. Deputy Speaker, Sir, if this outrageous
incident had happened in any pan of the
country, this House would have been con-
cerned. And this had happened in Delhi
tself. Along with that, mention has been
made by my colleagues to the three bomb
exploisions occurredin aseries inthe course
of the last four days. | think, both of these
happenings merit that the Home Minister
comes tothis House with aformalstatement.
Afterall, Delhidoes nothave any othertorum
except Parliamentto discuss such issues. In
the case of other States there are State
Assemblies, State Legislatures, where these
issues would entail perhaps a discussion for
the whole day. Here, t is not possible. But
the minimum that 1s expected is that the
Government comes with aformal statement
of its own giving full - ts. And then if the
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House thinks necessary, further discussions
can be held. This is the minimum that |

expect fromthe Government...... (Interrup-

tions)

SHRI MANORANJAN BHAKTA (An-' .

daman & Nicobar Islands): On Friday one
statement has been made on bomb blastin
Delhi...... (Interrupiions)

[ Translation)

SHRI LAL K. ADVANI: Three bomb
blasts taken place within 4 days in Delhi......

[English]

highlighing the fact that the force is inade-

quate. The police is not able to cope with it. *

Addedtcthat comes this kind of scandalous
incident.

[ Translation)

| would like to the hon. Pariamentary
Affairs Minister to request the hon. Home
Minister to make statements on both these
incidents...... (Interruptions)

SHRIGEORGE FERNANDES (Muzaf-
farpur): Mr. Deputy Speaker, Sir, | also
subscribe to the fact that the reply given by ,
the hon Minister is not enough. The Home
Minister should come and make a submis-
sion again. (Interruptions)

SHRI TARA CHAND KHANDELWAL
(Chandni Chowk): Mr. Deputy Speaker, Sir,
| have also given notices in respect of my
Constituency. | have to make some serious
submissions...... (Interruptions)

[English]

MR. DEPUTY SPEAKER: | Will give
you a chance afterwards.

(Interruptions)

;
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SHRI A. CHARLES (Trivandrum): Sir,
the National Council for Vocational Training,
Govemment of India, is the Department
responsible for the proper functioning of the
Industrial Training Institutes and Industrial
Training Centres all overthe country. Itisthe
National Council that ensures the uniform
syllabus and requisite standard in technical
training in these training centres. Quite
unfortunately, this Council is now proposing
todelink about 30 trades as unpopulartrades
and taking away from the purview of the
National Council. Thisis illegal; ‘this is unfair
and this goes against all norms of natural
justice. Some of the trades are blacksmithy,
carpentry, heat metal, foundry etc and like
thatabout 30 trades are going to be declared
as unpopular. Blacksmithy and carpentry
are supposed to be traditional trades con-
nected with certain communities.’ Because
of the uniformpolicy followed by the National
Council, candidates from all communities
have joined the course. There are several
thousands of candidates who have under-
gone the training and working as tradesmen
within and outside the country and all over.

This is a very serious matter. | amgiven
to unde[stand that tomorrow the meeting is
going to be held and it a decision is taken,
this will ruin the whole industrial training
structure of the country. So, | would plead
with the hon. Minister that he may give
direction to the Council that the proposed
delinking and declaringthe trade as unpopu-
lar may be dropped.

SHR INDRAJIT GUPTA (Midnapore):
Sir, | wish to draw your attention 1o a news
item which has appeared in this morning's
‘Statesman’. Somesarious charges are here
which | am not in a position to substantiate.

But, we are not concerned immediately with .

those charges, allegations of corruption
against ceriain high ranking Government
officers, and that can only be done when an
enquiry takes place. But, what we are con-
cerned about and the points on which | have
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written to you is regardingthe attemptforthe
last six or seven months by the Central
Bureau of Investigation to get permission
from the Government to start prosecution
proceedings againstthe Chairman and some
other high officials of the Maruti Udyog Lim-
ited. This is on record that they have been
writing repeatedly to the Ministry, to the
Prime Minister, to the Prime Minster's Office
and the Ministry of Industry asking for per-
mission on the basis of prima facie cases
evidence which they have collected in 16
such cases of filing charges and instituting
prosecution proceedings against the Chair-
man of Maruti Udyog Limited. :

Strangely enough we are not going to
have any discussionsthistime on the Grants
forthe Ministry of Industry. Thatis the trouble.
Otherwise, | would not have sought to raise
this matter now. The point is that we would
like to know what is the reason for this
curious behavior on the part of the Govern-
ment,:Some important businessman is in-
volved, but that is not the point. Maruti Udyog
is the prestigious concern now of the public
sector. If Shri Bhargava, who is the chair-
man, against whom so much evidence has
been collected bythe C.B.l.in the course of
its investigations — | know you are not going
to give as much time as you gave to Shri
Khurana. Thatis all right. | do not mind. Shri
Khurana and Shri George Ferndndes can
make one hour speech here. | am bringing
this point only to your notice that somebody
here on behalf of the Government, prefera-
blythe Prime Minister because heisincharge
of the Ministry of Industry and CBI is also
under him, they must explain why despite
persistent requests by the CBlto be aliowed,
on the basis of the evidence which they have
collected, to start prosecution proceedings
against the Chairman and other high officials
of Maruti Udyog, why is there no response
from the Government side? There seems
that somebody is trying to cover up or to
shield some guilty officials. Therefore, | am
saying that they have asked for socme rele-



479 Re. Stock Exchanges

vant documents also. Those documents are
not being supplied to them also, neither by
the Ministry nor by Maruti Udyog. | do not
wantto go into all the allegations which they
have made because | cannot substantiate
those. But my central point is whether it is a
fact or not that the Government is not re-
sponding at all to the repeated requests of
CBI for permission to prosscute this Chair-
man. There is some scandalous thing re-
vealed here in their investigations and one
Mr. Lalit Suri, whose name we are not hear-
ing forthe firsttime | think in this House, who
is a prominent well-known businessman of
Delhi, is involved with these high officials,
and | see no reason why action should not be
taken by the Government. Therefore, they
should give their concurrence to the CBI for
registration of the cases which they want to
register againstMr.**_..._. and other officials
of Maruti Udyog. Otherwise we should be
told that these allegations have no basis,
that they arefalse. lf thatis done, | am afraid,
more things will come to light. The relevant
documents which the CBI has asked for
should be made available to them.

Whilethe inquiry goes on, Mr. Bhargava
and other concerned officials should be
certainly removed fromtheir positions. They
cannot remain in those positions while an
inquiry goes on against them. This is the
normal practice | think. Action should be
taken against those officials who are delay-
ing this investigation by the CBI.

So, Ithink, CBIshould notbe denigrated
and degraded in this manner. It is the only
high-ranking investigative agency whichthe
Government has got to go into cases like
this. Sixteen cases they have enumerated.
They have given the allegations which are
involved. Prima facie evidence has been
collected. They have said they are confident
that if prosecution is launched, these people
will be found to be guilty, and yet from the
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side of the Government, there is no re-
sponse. They just keep quiet. Nelther the
permission is given to the CBI nor the docu-
ments are submitted, nor anything else is
done. So, Ithink this is a scandalous state of
affairs. Ministry of Industry is not being dis-
cussed by us unfortunately, otherwise we
would have brought this matterup in greater
detail.

In conclusion, | would request through
you that somebody on behalf of the Govern-
ment, whether it is the Home Minister orthe
Prime Minister or the Industry Minister, must
come forward because | am making this
allegation on the floor of the House. They
must explain why, month after month, this
permission to the CBI, on the basis of the
evidence which they have collected to pro-
ceed in this case with prosecution against
these high officials, is notbeing granted. Is it
in order to cover up anybody?

SHRI ANNA JOSHI (Pune): | want to
support it, Sir...... (Interruptions).

MR. DEPUTY SPEKER: One minuta.
Indrajit Ji, | never wanted to give more time
to Madan Lal KhuranaJi and deny the oppor-
tunity to others. When I sit here, | sitdissoci-
ating myself with all the personal friendship
of my friends...... (Interruptions)

MR. DEPUTY SPEAKER: You kindly
hear me. | do not like the senior most people
to have a bad impression about me.......

(Interruptions)

SHRI INDRAJIT GUPTA: | have not
ascribed any motives to you, Sir. Mr. Khur-
ana has got a much more powerlul voice
than | have. Thatis why | said that, andfor no
otherreason.

MR. DEPUTY SPEAKER: Secondly.
many Members had come to the office be-

“*Expunged as ordered by the chair.
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fore ten o'clock and they have given their
names, which are listed here. They want to
raise veryimportant matters. The purpose of
Zero Hour is to bring a serious matterto the
notice of the Government. The Government
should take care of it and if they feel neces-
sary, they should come to the House with a
statement. [t is left to the Government. Zero
Hour should not be reduced in the strict
sense to ‘zero’, it should be a purposeful
one. Therefore, if somebody wants to say
something pertaining to an important matter,
itis broughttothe notice of the Government.
But that does not mean that everybody shall
have to be heard on that subject.

Further, there are people who have to
get their grievances ventilated extremely
urgently. We should give an opportunity for
suchthings. Those whoget an opportunity to
speak earlier, they should also know their
limitation. They should also see that subse-
quent speakers should have a chance. |
think if that much of friendly attitude is dis-
played it will go a long way.

(Interruptions)

SHRIMANORANJAN BHAKTA: | have
given a notice on the same subject.

MR. DEPUTY SPEAKER: Shri Bhakta,
that is why | have told you that your name is
here. There are 16 names in the list here. If
everybody realises the importance of time,
allthe 16 can ventilate theirgrievances which
are all of impartant relevance.

(Interruptions)

SHRI MANORANJAN BHAKTA: Sir, |
want to speak on the same subject which
Shri Gupta raised just now. Once you have
allowed him 1o speak, please allow me also
to speak because | want to speak on the
same subject and | have notice.

(Interruptions)
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SHRI JAGMEET SINGH BRAR
(Faridkot): | also gave notice. Itis very impor-
tant. (Interruptions)

MR. DEPUTY SPEAKER: In this sub-
ject, no political party wants to sit back. |
have been seeing many of the senior people
also raising their hands. It is upto us as 10
how we utilise the time and how we save the
time for the subsequent speaker.

SHRIMANORANJAN BHAKTA.: Sir, you
have allowed him...... (Interruptions)

MR. DEPUTY SPEAKER: What is the
use of asking the Members to give notice
before 10 A.M. and to list them here if they
are not to be taken up on the floor of the
House? Does it carry any meaning? Why
should they take all the trouble of coming to
the office and give notice?

(Interruptions)

MR. DEPUTY SPEAKER: Therefore,
kindly oblige so that we can proceed to the
next subject.

SHRIJAGMEET SINGH BRAR: | want
to raise an important paint. (Interruptions)

MR. DEPUTY SPEAKER: A senior
Member has recommended Mr. Bhakia's
name. Let us listen to what he says.

(Interruptions) _ !

MR.DEPUTY SPEAKER: Youwillhave
achance.

SHRIJAGMEET SINGH BRAR: Sir, we
have been waiting since morning. It is very

important.

MR. DEPUTY SPEAKER: | will give a
chance to you and Shri Ahamed will also get
a chance. Let Shri Bhakta speak now.
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SHRIMANORANJANBHAKTA: Wefind
frequently a number of alleged corruption
cases which are published almost every
second day in the newspapers. Today the
Statesman has published a news item that
theC.B.l......

SHRI INDRAJIT GUPTA: What is the
use of repeating?

SHRI MANORANJAN BHAKTA: The
C.B.I. sought the sanction from the Govemn-
ment, Ministry of Industry, for prosecuting.
(Interruptions) the M.D. of Maruti Udyog.
The matter is lying pending for a number of
months. The then Secretary, Ministry of
Industry has denied whether he took any
actionto get some otherinformation fromthe
C.B.l. just to avoid the sanction. Another
point is that the C.B.I. is acting on the basis
of prima facie informatior. The Government
shouid come out — because we do not know
whether it is a fact or not — through a state-
menl either denying or accepting the allega-
tion. (Interruptions) if the Government
accepts, the Government will also have to
give some explanation as 1o why they have
not given sanctionto prosecute the persons.

In this connection | would like to draw
the attention of the House to the Estimates
Committee's Report where it has been rec-
ommended that the C.B.I. should have the
authority to prosecute the high officials with-
out going for the sanction from the Govern-
ment. So, itis essentially......

SHRI INDRAJIT GUPTA: Sir, are you
allowing a debate? (Interruptions)

MR. DEPUTY SEPAEKR: | am not fol-
lowing a debate. | want to put an end to the

debate. You have initiated . The credi
should go to you.

(Interruptions)

SHIR INDRAJIT GUPTA: lonly brought
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the point to your notice.

(Interruptions)

SHRIMANORANJAN BHAKTA: Sir, he
was not pointing out anything at that time.
Now only he finds the time to enter into the
debate. Why have you...... (Interruptions)

MR. DEPUTY SPAKER: Please com-
plete now.

SHRIMANORANJANBHAKTA: Thatis
why my request is that Government should
take action in such corruption cases. The
corruption has to be fought jointly by all the
Members of the House. The Government
should either deny or accept what has hap-
pened and at the same time the C.B.1. should
be given full authority to proceed without
going for the sanction. They can go ahead
with prosecution. Thank you. (Interruptions)

MR. DEPUTY SPEAKER: | will allow
Shri Jagmeet Singh and Shri Ahamed. But
first Shri AnnaJoshi. I request you ShriJoshi
{o be very brief and to the point.

(Interruptions)

SHRI ANNA JOSHI (Pune): Sir, on the
strength of that | want to support the hon.
Member that C.B.1. should be given permis-
sion for prosecuting high officials of Maruti
Udyog Ltd. because of their corrupt prac-
tices. Onthe same subject, we, 46 Members
of the House including Dr. Laxminarayan
Pandeya, ShriRam Naik and ShriMadan Lal
Khuranaji, have ourselves given one Memo-
randum to the Prime Minister, who also
holds the charge of Industry, that the C.B.I.
should be given permission for prosecution
in allcorruption charges and atthat time Shri
Thungon, who is the Minister of State for
Industry, has openly stated in the press that
within one month permission would be
granted. After that, the Prime Minister has
assured us that he will persuade Shri Thun-
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gon to grant permission. But till today noth-
ing has been done. Therefore, | support the
hon. Member and demand that the high
officials against whom there are corruption
charges should be removed fromtheir posts

" and permission to the C.B.I. should be

immediately granted.

MR.DEPUTY SPEAKER: Mr. Jagmeaet
Singh:

(Interruptions)

MR. DEPUTY-SPEAKER: Every politi-
cal party should have a chance. There are
certain norms. Suppose amemberfromone
side were to take more time.

(Interruptions)

MR. DEPUTY-SPEAKER: You have jus!
now heard him.

(Interruptions)
[ Translation]

SHRI JAGMEET SINGH BRAR
(Faridkot): Mr. Deputy Speaker, Sir, through
you, | would like to draw the attantion of the
Government towards a very grave issue.
The arrival of wheat in the markets of Punjab
is at its peak now. Punjab provides 70 per
cent of the total requirement of wheat to the
country. A very critical situation has arisenin
Punjab today. Although, there is no zonal
restriction, the farmers and the small busi-
nessmen of Punjab are being warned today
that their licences would be cancelled, if the
procurement price of wheat exceeds Rs.
250 per quintal. They are not being allowed
to store the wheat. But in the markets of
Wardha, the same wheat is being purchased
at Rs. 500 per quintal.

The Agriculture Minister is not present
here. | woulid like to draw the attention of the
Govermnment towards the fact also that the
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traders are requesting the Government to
provide them railway wagons, as there is no
zonal restriction. Today the Government is
talking of international trade liberalisation.
Thenwhy this restriction is being imposed on
the farrners of Punjab who are not only giving
revenue to the Government, but to the mili-
tants also to grow their crops. This verbal
restriction should be withdrawn. The mili-
tants are extorting money from the farmers
who bring their grains to the market, on the
basis of yield per acre of land. Itis it it like a
case of burning one’'s own house !0 save
himself from coid. In cther marxets of the
country this wheat sells at Rs. 600 per quin-
tal. Today each iabourer's and farmer's son
in Punjab is singing this song:.

“Jis khet as dahaka ko muissar naa ho
rozi,

us khetke har goshaye gandamko jala
do."

Through verbal instructions, the Govern-
ment is not providing railway wagons. The
procurement price is not permitted to go
beyond Rs. 250 per quintal. They are aiso
not being allowed to store their produce.

Wetalk alot about liberalisation, but are
imposing restriction on the farmers of Punjab
who provide 70 per cent of the total require-
ment of wheatin the country. The situation in
Punjab is already warse. If the farmers boy-
cottthe markets for 7 days, the procurement
target of wheat for the country cannot be
achieved. The farmers of Punjab are now
thinking in terms of diversification. if this loot
continues, why should not they grow sun-
flower. This is what the militants wantthat no
tarmers of Punjab should grow wheat. They
will be successful in their design. i there is
no zonal restriction, the farmers andtraders
of Punjab should be provided railway wag-
ons and should be allowed to make storage,
With thase words, | conclude.



487 Re. Stock Exchanges

[English)

SHRI E. AHAMED (Manjeri): Mr. Dep-
uty Speaker, Sir, Iwouldlike to raise a matter
of great public importance to draw the atten-
tion of the Government, through you. and
that is, the unreasonable and unjustifiable
hike in the prices of drugs and medicines in
the country. lam sorry to say thatevenwhen
there is a hike ranging from 30 per cent to
100 per cent in the medicines, the Govern-
ment has taken a lethargic attitude to this
serious problem. Due to this unreasonable
hike in the prices of the medicines, the poorer
section of the people are put into great
difficulties and hardships. | have some of the
data here with me. | do not know why the
Government has not taken a serious note of
this frend which is prevalent in the country
with respect to the hike in the prices of the
medicines.

Sir, three months back, the price of 10
capsules of Ampicilin was Rs. 28/- and now
it has gone fo Rs. 37.50, the price of 10
capsules of Chloromycitin was Rs. 6.80 and
now it is Rs. 9.80, for one tablet of Ceph-
rofloxin one had to pay Rs. 15/- and now one
hastopayRs. 22/- Forthe poorer section of
the pedple and especially for TB patients,
the price of four capsules of Rifamicin was
Rs. 13.50 three months back and now it has
gone to Rs. 19.87, for Epilepsy, eptoin is a
very important medicine and three months
back, its price was Rs. 12/- and now it is Rs.
21/-. Mainital was Rs. 58/- earlierand now, it
is Rs. 98/-. For the diabetic patients, Dianoil
was 0.90 paise for 10 tablets and now it has
gone up by 200 per cent and one has to pay
Rs. 2.70 for the same now. For one bottle of
IV Fluid. the price was Rs. 20/- and now it is
Rs. 28/- and the prices of many imponant
medicines have gone up from 50 per cent,
butthe Government has not taken any action
on it. The Government is just sleeping over
this matter.

APRIL 27, 1992

Re. Stock Exchanges 488

| would like to bring to your notice that
many people are getting money from the
Prime Minister's Relief Fund. Some social
organisations are conducting kidney trans-
plant and such other operations and life-
saving medicines for them was Rs. 3,000/
earlierandnow itis Rs. 6,000/-. 1do notknow
why the Government has taken a lethargic
attitude on this very important problem af-
fecting the poorer section of the people. |
hope at least the Minister of Parliamentary
Affairs willbning it to the notice of the Govern-
ment. The Government cannot simply ig-
nore this matter. The prices of the medicines
are going up like anything and no discussion
is taking.place here and the people are
suffering. Where are we to go? So, | would
request, through you, Sir,the Governmentto
take a serious note of this very important
problem. '

MR. DEPUTY SPEAKER: Mr. Ahamed,
you have brought a very important point to
the notice of the Government and definitely
the Government will take a note of it.

SHR! AMAL DATTA (Diamond Har-
bour): Mr. Deputy Speaker, Sir, the secret
sarvice agencies of any Government are
outside the realmof proper monitoring by the
Parliament orother organisations including
newspapers.

So, the Government has an extra obli-
gation to see that there is no apprehension
that the monies are being spent in a fashion
which Is not warranted and that things are
not done by this agency which are unde-
sirble in the interest of the country.

Today the paper carries the news-item
about the Research and Analysis Wing of
the Government of India which is under the
direct charge of the Prime Minister. It is a
premier organisation of the Secret Service
agencies of the Government. It is supposed
to collect information from abroad and proc-
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ess it for the purpose of the Cabinet and the
Prime Minister's understanding of the inter-
nationaldevelopment. Today's news shows
that there is no check on the way this organi-
sation is spending its money coming from
the public funds. The Government does not
allow luxury flats to be purchased. But they
have purchased luxury flats using public
funds forthe use of the officers of this organi-
sation. They have gone and registered a
commercial company in which the officers of
the organisation figure as Directors. They
have transterred a lot of money. The figure
given is Rs. 4.5 crores 1o a neighbouring
country for the purpose of helping in the
election of one politicai party there. | am not
making any guess as 1o which is that party.
Butsince money has gone throughthe RAW
agency at Calcutta and through that the
money has passed, one can very well make
aguess where it has gone. | do not think any
part of the programme of the Government of
India approved by the Parliament allows that
they should go and interfere in the elections
of a neighbouring country. The Government
has an obligation to come before this House
and make it clear.

Myanmar's name has been brought in
the newspaper. Myanmar also, this agency
is working. Onthe one hand itis trading in an
area where Kachin Independence Army is
operating in Myanmar. They are trading in
gems and iewellery. It is said that that Army
is fighting againstthe Central Government of
Myanmar. That Army is being financed by
this Research and Analysis Wing.

What is happening? With the public
funds, whatare they doing? Are these activi-
ties approved by the Cabinet? Let the Prime
Minister who is charged with the organisa-
tion come before this House and assure that
an investigation into these affairs and the
otheraffairs of this organisation will be made
and the House will be told if anything has
gone wrong.

The House maybe candidlytold whether
loday's policy of the organisation allows it to
interfere in the domestic politics of any other
neighbouring country and if so, that policy
has to be changed.

The Prime Minister must come and
assure us on that.

[Translation)

MR. DEPUTY SPEAKER: The number
of speakers in the list is long, but......

SHRI SURYA NARAYAN YADAV
(Saharsa): Mr. Deputy Speaker, Sir, | would
like to draw the attention of the Government
towards a very grave issue. There are near-
about 40 to 50 lakh migrants in the seven
constituencies of Delhi, who have migrated
from every nook and corner of the country
and who are poor, educated unemployed
and are working as labourers. Out of them,
30 lakh have migrated from Bihar and Uttar
Pradesh. Forthe last two months, the police
is harassing them a lot by demolishing their
houses and shops or by arresting them at
sweet will. | am pained to say that even in
Delhi, where the Prime Minister resides,
these people are being harassed for petty
bribes. Several times | have informed the
Prime Minister and the Home Minister in this
regard and has also raised this issue in the
House.

As these people are the citizens of this
country, it is their Constitutional right to live
here. Every day, such people come to mest
us. Nearabout two thousand migrants came
1o meet me yesterday andthey were saying,
ifthe Government did not pay attention to our
demands, we will gherao Delhi. If 50 lakh
people gherao Delhi, it will be totally block-
aded. Therefore, Iwouldlike to demandfrom
the Governmentthatit should put acheckon
the police and provide shelter and other
facilities to the poor. We have raised this
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essue several times, but no reply has come
either from the Home Minister or the Prime
Minister till today. When the Janata Dal was
in power, ration cards were issued to these
people. Butin the present regime efforts are
being made to deprive them of this facility.
their slums are being demolished and they
are being put behindbars. Therefore, |would
like to demand from the Government that it
should provide relief to them. The hon. Min-
ister, who is sitting here, should make a
statement in this regard. This issue con-
cerns 30 lakh migrants. When some prob-
lem arises regarding one or two people and
there is uproar in the House, the Govern-
ment replies and provides compensation.
But here the Government itself is trying to
uproot those poor paople. The Government
shouldrestrainthe police fromharassing the
peopie and should provide relief to the poor.

SHRI MADAN LAL KHURANA: Mr.
Deputy Speaker, Sir, | agreeto whatever has
been said by Shri Yadav. Even though no
alternative place has been provided, the
police is forcibly removing them. | demand
from the Government that without providing
any alternative place no slum-dweller should
be uprooted. (/nlerruptions)

SHRI TARA CAHND KHANDELWAL
(Chandni Chowk): Mr. Deputy Speaker, Sir,
the increasing terrorismin the entire country
and particularly in Delhiresulting in failure of
law and order system, proves that the Gov-
ermment has totally failed in this front. For
example, there was a bomb blast at Pahar-
ganj on last 13th in which 13 people were
injured. 8 persons were injured in a bomb
blast which took place in front of Red Fort on
the 15th. A 14 year old boy was killed and 6
children were seriously injured jn a bomb
blast, that took place near Jama Masjid
yesterday morning. It is said that red-alert
was sounded. | would liketo saythat afterthe
incident of bomb blast near Red Fort on
Saturday, a red alert was sounded. But the
very next day, a second bomb blas! took
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place at a distance of 200 yards from there.
This means that the police is not alert. This
is a very serious issue. Such bomb blasts
were not taking place inthe densely popu-
lated areas in Delhi till now, but now these
militants have become active inthese areas
also. | think the militants are no more afraid
of the Government and the police. The
Govemment should take stringent meas-
ures in this regard. | would like to submit that
the Lt. Governor was scheduled to visit the
site of incident yesterday.

SHRI MADAN LAL KHURANA: That
was cancelled.

SHRITARA CHAND KHANDELWAL: It
was cancelled, but | wanted him to visif
yesterday night itself. But there was a delay
oftwelve hours. We kept waiting at thé police
station fortwo hours. But he did not have the
courage to come. The people were waiting
for him at the park and there was great
resentment. | pacified them. He could have
sent some message to the police station
from his office and could have issued direc-
tions.

Iwould like to say one more thing. They
have played a cruel joke with human lives. A
person, who lost his fifteen year old child and
whose three year old son is in a serious
condition, was given a grant of Rs. 20,000/-
| would say that this is a cruel joke with a
person's life. It is my humble submission that
the families of the dead should be provided
with Rs. two lakhs each and those of the
injured should be provided with Rs. 50,000
each. lvisitedthe hospital as well. The scene
there was poignant and unbearable. One
could not see the condition of the parents
who were present there. Everyone present
there was in tears. And so far as the condi-
tion in the hospital was concemed - Urine
bags were not available in the Emengency
Ward and the guardians or the parents ofthe
patients were toid to purchase it from the
market. There were only two lights in the
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Emergency Ward and out of them, one was
out of order: Doctors were attending to pa-
tients, dressing these wounds and admini-
stering injections and medicines, and trying
to save their lives in complete darkness. |
would like to submit that keeping in mind the
situation there, the Union Home Minister
shouldtake action in this regard and make a
statement in the House.

[English]

THE MIN!STEROF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD):
Sir, | will discuss this with the hon. Horne
Minister and if any Injustice is being done,
that should be rectified. (Interruptions)

[Translation]

SHRIMATI DIL KUMARI BHANDARI
(Sikkim): Mr. Deputy Speaker, Sir, | would
like to bring to your notice a matter concern-
ing the Parliament building. Just now, while
coming down by lift No. 1, the lift got stuck in
between.

(English]

So, that old man who was operating that
lift, rang up several numbers. But nobody
was coming forward. | was there for 25
minutes.

[ Transiation)

| was artonished by the fact that many
hon. Members just peeped in and went away.
If at all you want to operate lifts, use lifts
which are in good conditicn. New lifts can
also be put into operation to serve these
threetloors. Please don’tuse these obsolete
lifts. If at all you want to use them, maintain
them properly and recruit good mechanics
for the purpose so that such incidents don
recur.
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[Englizh]

| was there for 25 minutes. Can you
imagine this?

Sir, Ithank you for giving me this time to
say these few words.

[ Transiation)

SHRISURYANARAYAN YADAV: This
lift should be completely repaired...... (Inter-
ruptions)

(English]

SHRIHARADHAN ROY (Asansol): Sir,
Iwould like to mentionthatthe J.K. Ropeways
under the Eastem Coalfields Limited (ECL)
is an origanisation forextraction of sand from
river-bed and to supply the sand to under-
ground mines for stowing purpose.

Theft of material and sand has become
a regular affairs of this organisation. During
the last five years, materials valued at about
Rs. 50 lakhs have been stolen away by
antisocials in connivance with a section of
officers of ECL and contractors. As a result
of this, the plant and machineries of J.K.
Ropeways have become totally idle result-
ing in no production of sand from this valu-
able organisation. The preduction of coal
particualrly in stowing mines has also teen
badly affected. Further, due to non-stowing
of sand serious subsidence gas and fire is
taking place everyday. The entire coal-belt
has become unsafe. It has become unsafein
the matter of safety of lives and properties of

the people.

Several representations have been
submitted to the management of ECL at
different levels; several representations have
been submitted to the Ministry of Coaltolook
into this matter and totake necessary action
to stop the preplanned theft of materials and
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sand but no action has so far been taken in
this respect.

Even security arrangements have been
planfully minimised and is being minimised
by the mangement of ECL so that theft of
materials may continue.

MR. DEPUTY-SPEAKER: Please
mention the gist of the matter.

SHRI HARADHAN ROY: | have come
to know that the managément of ECL has
taken a dacision to wind up this valuable
organisation rendering about 1,200 workers
surplus. The management also planed to
meet the requirement of sand through pri-
vate contractors. Naturally, a section of offi-
cers of ECL may get an opportunity to earn
several lakhs of rupees illegally from those
private contractors.

Under the circumstances, | request the
Govemment, through you, Sir, to take strin-
gent action against those corrupt officials of
ECL responsible for theft of materials and
keeping this organisation ideal to suit their
purpose and Irequest the Gowt. to refrain the
management of ECL from winding up this
valuable organisation like the J.K. Ropeways.

MR. DEPUTY SPEAKER: Literlaly
speaking, | will take a minute. Shri Nitish
Kumar, you have the second chance today.

SHRI NITISH KUMAR (Barh): No, Sir.
Then, | just supported shri George Fernan-
des. That is all.

MR. DEPUTY-SPEAKER: It you want
to do social justice, you can do it. But other
Members are also there. Allright, do it in one
minute. Because, it is already 1.15 p.m.
Papers are to be laid. There is the Calling
Attention also. We shoulid take care of the
timings also. It is the responsibility of every
one of us.
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[Translation)

SHRI NITISH KUAMR: Mr. Deputy
Speaker, Sir, this Government has become
more suppressive and oppressive after the
Tirupati Session of the Congress Party. It is
pursing this policy with determination. On
April 24, a workers' procession was brutally
lathi charged by the police, near Nirman
Bhavan, barely half-a-kilometre away from
the Parliament House.

These workers under the banner of the
National Front of Trade Unions were on
there way to present a memorandum to the
Union Finance Minister, Shri Manmohan
Singh, but they were not allowed to submit
theirmemorandum., They were 27,000 daily
wage workers of the C.P.W.D. They were
holding ademonstration under the banner of
the National Front of Trade Unions. 62 work-
ers and these leaders were injured in the
process and their tents were unprooted and
thrown aside. Many people were seriously
injured. False charges were framed against
them. They were teargassed and even shots
ware fired in the air to scare them away.

| would like to mention here that this
Government has adopted a policy of oppres-
sion against the working class and if the
Government is not at fault and the officials
present there are responsible for this, then
this matter should be investigated and action
should be taken against the guilty. Other-
wise, it would be taken for granted that the
Government is out to crush any peaceful
movement of the workers. It seems that this
Govermnment is bent upon ruining the work-
ing class and snatch away their source fo
livelihood at the behest of the |.M.F. and in
order to strengthen the MNCs. (/nterrup-

tions)
(English]

SHRIGULAM NABI AZAD: How many
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times a Member of Parllament is supposed
to speak in Zero Hour. | can imagine one
Member of Parliament raising one issue at a
time. But on that day, this had become the
debate. Government business is totally suf-
fering. We start it right from the moming.
there is no end to it. (Interruptions)

MR. DEPUTY-SPEAKER: Itis a matter
tobe considered. Ina Zero Hour, you cannot
raise a point of order. We are expected to
close it.

(Interruptions)

SHRI GHULAM NABI AZAD: | am not
objecting to one Member of Parliament rais-
ing an issue in Zero Hour. But a Member of
Parliament is raising it three or four times in
ZeroHour. Whatever he remembers he gets
up and says. After ten minutes he remem-
bers something else, he getls up and says.
There has to be some end to it. (Interrup-
tions)

[Translation)

SHRI RAM VILAS PASWAN: So far as
the question of Zero Hour is concemed, |
would say that both you and Shri Ghulam
NabiAzad are senior members of the Home.
Since 1980, the convention was to have
Calling Attention on each and every impor-
tant subject and the matter was taken up for
discussion for half-an-hour or an hour. At
present, the hon. Members don't have any
forum, where they can raise the matters
causing themconcern. f Calling Attention is
taken up daily, then important issues can be
taken up for discussion.The incident raised
by Shri Nitish Kumar took place near my
residence at 12, Janpath Road. | was pres-
ent there at that time. The workers' proces-
sion could have been stopped beforehand,
or diverted, but instead they were teargas-
sed and brutally lathi charged. As a result,
the injured people were writing with pain.
When Shri Nitish Kumar raised this matter. |
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thought that the Government would make a
statement on it and when ShriGhulam Nabiji
stood up, Ithough that he will say something
with regard to the statement, but he con-
venlently diverted the attention of the House
to other matter from such a serious matter.
We condemn the brutal policy action un-
leashed on the workers holding a demon-
stration under the banner of the National
Front of Trade Unions and urge the Govern-
ment to make a statement on it.

[English]

MR. DEPUTY SPEAKER: Members
fromthe Treasury Benches have expressed
their opinion . Mos of the Members who had
the privilege of speaking earlier, they also
are feeling unrest. Those who could not get
achanceare alsofeelingunrest. ltisup tous
to take a decision. After all it should not be
enlarged beyond 1.30 p.m. Normally, it was
expected to be over by 12.45 p.m. and we
should have taken up the Calling Attention.

SHRI INDRAJIT GUPTA: At the flag
end of the session, you are suggesting all
these things.

MR. DEPUTY-SPEAKER: It is not like
that. You have been here forsuch alongtine.

(Interruptions)

SHRI INDRAJIT GUPTA: This is Budget
Session and important Demands of the vari-
ous Ministries are to be discussed.

MR. DEPUTY SPEAKER: If you can
cooparate, then there is no harm in it.

| Translation)

SHRI RAM NIHOR RAI (Robertsganj):
Hon. Mr. Deputy Speaker, Sir, Iwouldlike to
draw your attention towards my Constitu-
ency. | come from an extremely backward
district of Uttar Pradesh. 60% people living In
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Mirzapur and Sonbhadra Districts are Har-
ijans, Adivasis and hill people whose remain
source of livelihoodis stone-crushing. Keep-
ing in mind the geographical factors, the
Government providgedtacilities tothose poor
people, but today the Govemment is hand-
ing over this industry to major industnialists.
These poor labourers toil hard with their
chisel and hammer to make their two ands
met, but if this work is handed over to big
businessmen, then the lives of lakhs of
Harijans will be ruined. Sir, moreover, the
Govemment has imposed sales tax onthem.
This has added to their woes. Each one of
these Harijans has to pay sales tax to the
tune of Rs. 10,000/-. many of them have diec
of heart failure, upon hearing this, especially
in the Ghatampur village. Therefore, | re-
quest the Government to intervene in this
matter and withdraw this sales tax, other-
wise the people of that area will be ruined.
This region provides power and coai to the
entire country, yet the poor Harijans of the
area are facing starvation.

Mr. Deputy Speaker, Sir, few days back,
I had spoken at length on the gangrape of a
poor Harija girl by four people and | had
demanded a C.B.|. inquiry into that incident
also. | also urge the Governmentto withdraw
the sales tax, so that the lot of the poor
Harijans is improved. Alongwith it, | also
request the Union Government to make
arrangemants for supply of food in the re-
gion.

{English)

MR. DEPUTY SPEAKER: Everyboy
wants to speak for five or six minutes. 1am
going on ringing the bell and please do no!
mistake that that itis being rung as a source
of encouragement and that you are placing
a beautiful point on the floor of the House. It
is not like that. When the bellis rung. 15 =~
indication that you shall have 1o compiet:
your speech. So do nottake itas anencou-
agement. And my request 10 you is place
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very relevant and important points.

Kindly cooperate with the Chair. You
can limit you speech to one and a half
minutes or at the most two minutes. When
you do not get a chance, you ask for one
minute and when you get a chance, you
would extend It to five or six minutes. It is in
violation of the existing rules. The House, by
12.45 p.m., ought to have taken up the
Calling Attention. Also the treasury benches
are not feeling happy . So kindly cooperate.
Now Shn Kabindra Purkayastha:

SHR! KABINDRA PURKAYASTHA
(Siichar): The entire communication system
of the country in the north eastem region,
particularly the Barak Valley are most de-
plorable. On the plea of the paucity of funds
the State Government of Assam is observ-
ing silence.

MR. DEPUTY SPEAKER: Thisis not a
matter under Rule 377. You please tell the
gist. Dc not read it; it will take time unneces-
sanly.

SHRI KABINDRA PURKAYASTHA:
Onlyto make it short lamreading it. If Igo on
explaining it will take a long time.

During the rainy season the communi-
cationsystemgets totally disrupted causing
in human troubles totne people of the Barak
Valle y. The only highway maintaining link
with Guwahati and also with most parts of
the couniry remains suspended during the
rainy season. The only railway line which
conre 2t3the Barak Valley with other parts of
the ¢ :~'ry also remains suspended most
part ¢ ‘F:year.

B or2independence Barak Valleywas
inked . th Calcutta thrcugh Bangladesh by
fraing a1l as by steamers. But after the
cartlion e country this link was 1otally
stopped. .0 my submission is that mainte-
~ance of «ammunication with Barak Valley
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by rail and steamer system via Bangladesh
should be assumed. For that the Govern-
ment of India should take up the matter the
Government of Bangladesh and do the
needful.

MR. DEPUTY SPEAKER: Shri Chitta
Basu. Your speech should be modei to
everybody Sir. Please donotgive me chance
to ring the bell.

SHRICHITTABASU (Barasat): Through
you ldraw the attention of the Government to
the cynical disregard to the directive of the
Supreme Court by the Ministry of Environ-
ment. The fact is very simple and short. The
Supreme Court directed the effiuent dis-
charging industries to implement the pollu-
tion controlmeasures by December31,1991.
About 1500 and odd industrial units are to
give effect to these pollution control meas-
ures. The Ministry of Environment has
extended that date by two years. Naturally
the cleaning process of Ganga is not being
properly implemanted, although hundreds
ot crores of rupees are being spent for the
cleaning projects in Ganga. As a matter of
tact Ganga is the line of millions of our
people. | would therefore requaest the hon.
Ministerto see thatthe Supreme Court judg-
ment is implemented withuut creating further
impediments for th cleaning of the Ganga.

[ Translation)

SHRI RAM NAGINA MISHRA (Pa-
drouna): Hon. Mr. Deputy Speaker. Sir, |
have not risen to say something for tuns’
sake. | had given you a notice on a matter of
urgent public importance on the basis of
some information received from Deoria. So
far, the petrol and dieseirequirements of the
eastern districts of Uttar Pradesh viz. Deo-
ria, Gorakhpur, Ballia and Azamgarh wero
met by the Barauni oil refinery, but now the
petrol and diesel supply have come 1o a
standstill. At present, sugarcane is being
transported and wheat is being thrashea.
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There is complete chaos as a result of the
stoppage of diesel and petrol supply. Agri-
cultural work too has come to a standstill.
Therefore, either oil supply from Barauni
should be resumed forthwith, orelseitshould
be supplied through some other means so
that the farmers can thrash their wheat and
transport their sugarcane. It is an extremely
important question. | thank you for providing
me with an opportunity to speak.

[English]

SHRIV. KRISHNA RAQ (Chikballapir):
Karnataka is facing acute scarcity of electri-
ciy. Due to shortage of voltage the irrigation
motors do not start working. Thousands of
acres of paddy crops are withering due to
non-availability of electricity and due to low
voltage. So, | urge upon the Government to
take immediate steps to arrange or supply
electricity from Ramagundumto the drought
prone areas ofKarnataka like Kolar, Tumkur,
Banglore, even to Chitradurga and Bellary.

MR. DEPUTY SPEAKER: You may
include my Constituency also. | am also
facing the same problem. But, he did not
come to my rescue.

SHRI V. KRISHNA ROA: It should be
supplied to the drought prone areas where
the paddy crops are almost withering for at
least one month. This is the iatest stage. It
has come up for harvesting. So, two, three
times water has to be supplied. For at least
one to one-and-a-half months, special ar-
rangements have to be made to supply it to
these areas.

MR.DEPUTY SEAPER: You cantakeit
from Maharashtra, by paying some amount.

Now, Shri Dhananjaya K. mar.
(Interrupt

MR.DEPUTY &' _AKER: Mr. Minister,
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are you making some statements?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMEQNICATIONS (SHRI
RAJESH PILOT): Siry. Just want to lay the
Papers on the Table of the House.

MR. DEPUTY SPEAKER: You may wait
for some time. | thought you are intervening
in this matter. Shri Dhananjaya Kumar.

[ Transiation)

SHRI V. DHANANAJAYA KUNAR
(Mangalore): Mr. Deputy Speaker Sir, thou-
sands of people belonging to Jain Commu-
nity are staging a dhama at Rajghat today.
You might be knowing that on the occasion
of Mahavir Jayanti when they were taking
out a procession peacefully in Hyderabad,
the police officers fired at them without any
provocation.

MR. DEPUTY SPEAKER: This subject
has already been taken up.

SHRI V. DHANANJAYA KUMAR: To-
day the people of Jain community are stag-
ing a dhama at Rajghat and | want to draw
the attention of the Govermnment towards it.
Many hon. Members, Madan Lalji Khurana
and myself have beentothatsite. Whenthey
were taking out the procession peacefully
and properly on the occasion of Mahaveer
Jayanti, they were fired at indiscriminately
and the teargas was also used onthem. The
people of Jain Gommunity from all over the
country are staging a dharna at Rajghat to
express their anger. Theirdemandisthatthe
guilty officers should be suspended immedi-
ately and a judicial enquiry should be set up
under a Supreme Court judge to look into
this matter. Besides it, the court cases insti-
tuted against the people should be with-
drawn. Various doubts have beencreatedin
the minds of the people due to it. You know
that Lord Mahaveer had shown the path of
peace and non-violence to the world. The
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people belonging to Jain Community were
taking out a procession on the occasion of
his Jayanti but they were fired at indiscrimi-
nately. All of us including Shri Madan Lalji
Khurana, Khandelwalji and Kalka Dasjl are
coming from there. | demand that the Gov-
ermnment should give a statementinthe House
on this issue and action should be taken

- against the guilty officers.

SHRI TARA CHAND KHANDELWAL:
Mr. Deputy Speaker, Sir, | want to tell it
through you and | also want to wam the
Govemment that if a decision is not taken
immediately then they have decided to give
a call for Delhi Bundh on 30th April. Then
lakhs of people will demonstrate here and
will stage a\'lharna, People from all over the
country have come here.

[English]

MR.DEPUTY SPEAKER: Now, Papers
to be laid on the table of the House. | am
sorry, | could not satisfy everybody who
wanted to speak.

13.38 hrs.
PAPERS LAID ON THE TABLE

Detalled demands for Grants of the
Ministry of Parliamentary Affairs for the
Year 1992-93

[English])

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
ANDMINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): On behalf of Shri
Ghulam Nabi Azad: | beg to lay on the Table
a copy of the Detailed Demands for Grants



